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INTRODUCTION 

I, the Chainnan, Committee on the Welfare of Scheduled Casles 
, and Scheduled Tribes having been authorised by the Committee to 

submit the Report on their behalf, present this Sevepteenth Report 
on Action Taken by Government on the recommendations in the 
Eleventh Report (Seventh Lok Sabha) on the Ministry of Railways 
(Railway Board)-Reservations for, and employment of, &heduled 
Castes and Scheduled Tribes in South Central Railway and award 
of petty contracts, parcel booking agencies and out-agencies to 
Scheduled Castes and Scheduled Tribes in South Central Railway. 

2. The draft Action Taken Report was considered and adopted by 
the Committee at their sitting held on 6th February, 1982 . . 

3. The Report has been divided into the following chapters. 

I. Report. 

II. Recommendations/Observations which have been accepted 
by Govemment. 

IU. Recommendations/Observations which the Committee do not 
desire to pursue in view of Government'. repliea. . 

IV. Recommendations/Observations in respect of which repliee 
of Government have not been accepted by the Committee 
and which require reiteration. 

V. Recommendations/ Obiervatio08 in respect of which final 
replies have not been received from Government. 

4. An analysis of the Action taken by Government on the recom· 
mendations contained in the Eleventh Report of the Committee ill 

liveD in Appendix. It would be observed therefrom that out of the 
total number of fortyseven recommendations in the Report, thlrty-one 

(9) 



(vi) 

recommendations i.e. 66.96 per cent have been accepted by Govern-
ment; the Committee do not ,~;to ~ursue six recommendations 
i.e'. 12.77 per cent of the recommendations in view of the Govern-
ment repl,ies; replies of Government in respect of. eight recommen-
dations i.e. 17.82 per cent of the recommendations have not been 
'iCceptM by the C~mm:ttee; replies of Government in respect of two 
recommendations i.p.. 4.25 per cent of the recommendations are of an 
interim nature. 

NEW DI:Lm; 
~th February, 1982. 

. 7thPhciiguna, 1903(Sf 

R. R. BHOLE 
Chairman 

Committee on the Welfare at Scheduled 
CtJ8tes and Scheduled Tribes. 



CHAPTER I 

REPORT 

,', The Report of the Committee .deals with. the action taken by 
Govenun811t on -the recommendations contained in the Eleventh 
~~rt (Seventh r..c;k Sabha) on the Ministry of Railways (Railway 
H9ard). 

, 1.2. In Para 1.13 of their Eleventh Report the Committee had 
'~xpressed . their unhappiness over a large number of pollts in the 
· So.uth Central Railway having been kept out-tJide the purview ot 
· reservation orders. The Committee saw no reasqn why reservation 
· or~ers should not apply to posts in the Vigilance Organisation and 
had suggested the Ministry of Rail':Vays (Railway Board) should 

· 1'eview the whole policy oj making reservation orders applicable to 
posts in the South Central Railway and Its Workshops whi{'h were 
exempt from reservations, in consultation with the OOP and AR. 

· The Commit~e stressed that while selecting persons. for posts to be 
· filled by deputation t'r transfer in the Railway,," ft should be ensured 
that a fair proportion of such posts were filled in by employees 
belonging to Scheduled Castes and Scheduled Tribes in accordance 
with the existing instructions. 

1.3. In .their reply dated 28th September, 1981, the Ministry of 
· Railways (Railway Board) have stateq that the recommendation 
· was referred .to the Department of PerBOnnel and Adm1n1.trative 
· Reforms for cOD#l'I;ioration.~e Department. has. adVised that. there 
· baa been no ch:ange in the policy of the Government with l"ePrd to 
.:exemption of· cer1ain categorjes of pOsta and vacancies from . the 
· .application of reservation rules. . 

The . instructions issued by the Department of Personnel 'and 
Administrative Reforms' vide their O.M. No. 36012/7/77·Estt.(8Cr) 
dated 21-1-1978 that while selecting persons tor polts to be ftlled by 
deputation or transfer. it should be ensured that a fair proportion of 
such posts are filled in by employees belonging to Scheduled Cutes' 

. and SCheduled Tribes. have already been adopted on the Banway •. 

1.4. TJ.e CemmiM.ee, de not .... ee· wUkdlereply' .f, the, Go .... -
~ftt.· ·They ____ tIaeir .... 1 .. Nt"o= •••• tion t~ .... JUniItry 
~f Railways (Rldhny Beard).heaId reriew the wIIoI. poUey or 
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,duled Castes/SchedLJled Tribes. re~gnised for thepu.rpose of 
notifying l'eIerved v~ies. . These aJ!e. 8110, to be announced over 
'th(' stations of All India Radio and intimated to the Directors of 
Scheduled Castes/Scheduled Tribes Welfare or Social Welfal!e in all 
States and Union Territories, Copies of employment notices are 
also to be sent to the Principals of all Colleges and Technical Tr:em-
ing Institutes and to Scheduled Castes and 'Sche<iuled Tribes. hostels 

: by. the Government in the area concerned. If necessary. a reference 
is also to be made to the Directorate General of Resettlement and 
Employment. On the Railwavs the employment notices are abo 
'exhibited outside the. Railway ofRees and at conspicuotl'3 places 01 
important Railway stations situated in the area of recruitment. 

In all matters relating to Scheduled Castes/Scheduled Tribes, the 
Ministry of Railways follow the instruc,tions issued by the Central 

'Government in the Department of Pe~sonnel and Administrative 
· Reforms who lay down the policy in. this regard. The Committee's 
recommendation that copies of notices regarding vacancies should 
.be !Oent to the Scheduled Castes/Scheduled Tribes M.L.As and M.Ps 
and to the Members (If the Parliamentary Committee and Statt' 
Committee.> on the Welfare of Scheduled Castes/Scheduled Tribes 
was referred to that Department who have advised that the steps 
mentioned in para ! above are quite adequate from the point of view 
of vide publicity of the reserved vacancies and with their implemen-

, tation it may not ~ necessary to send additional copies of such 
.,dvertisements to local Scheduled Castes and Scheduled Tribe::;1 

· M.Ps and M.L.As and the Membell.S of the Parliamentary and State 
· Committees on the welfare of Scbeduled Castes/Scheduled Tribes. 
Further, since notices are advertised in all the local Newspapers, the 
infonnation regarding recruitment becomes available toihe local 

· Scheduled Castes/Scheduled Tribes M.L.As and M.Psand 1l1sotn the 
· Members of the Parliamentary and State Committees on the wel'are 

of Scheduled Castes and Scheduled Tribes. However.c-inatructicms 
have been issued Lo t.he Railway Administratiotts to contact Sche-

· duled Castes ~ndScheduled Tribes M,Ps and M.L.As .of. the ar~a con-
· '~~~ed for obtaining necessary assistance in making good the 
· lIhortfall in the various categories for which Crash Programme for 
: making good the shortfall has been launched. . 

1.10. The Committee do not agree with the reply of the Govern-
ment. Tbey feel that copies of advertisementrep.rcliDg vaeancles 

· should also be sent to the local Sched.uled Castell . and Sebethhd 
TrihesMLAs· and MPs and also to Members Of thePartiamentarY 

.Copun.ittee an. State Committees on the Welfare or ~heduled 
~('Htes and Scheduled Tribes. 
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J., "l:-lt:'In'Para2.54 of their Re~rt the Cpm~tiee ~d. ~~ ,that' 
, "presently the zone of cOll$ideration far. promotion· in various cate-

gorfesof posts was three times the actual number of vacancies. The 
_;~~ttee were of. Ule' v.iew>~.t a ·J.arger.;zone of ~nstderation 
~ . w~u1d b.e, ~()r~ beneficial to ,sc;ST .candidates as it ,wOuldinerease 
. Jpeir chances of selectit:.J;l in promotion against the reserved posU. As 

such;, Ale 9(lUl.Dlittee-l'~lll.JNmded that at far··as aeleetion of SC/ST 
candidates was concerned the zone of consideration should be five 

. times the number of reserved vacancies. 

1.12. The Ministry of Railw.ays (Railway Board) in their reply 
- 'dated 28th September, 1981 have stated that it is not considered 
, :desirable to increase the zone of consideration to 5 times the actual 

vacancies as the earlier practice of calling 4 times the number of 
actual vacancies." for consideration was chaqged to 3 times the 
number in 1976. This was done with a view to Bvoia junior pe1"8Ons 
,i~ the field of consideration coming up- for being C8'tegort.ed, out-
standing/very good, during the selection. Also the number. to be 

: '.'considered become very large and selection used to take a long 
,'time. The field for con,sideration was, therefore, reduced from 4 
:- times the number of vacancies to 3 times. This step protects the 

interests of senior staff as also retains the reasonable element of 
'selection. The interest of SC & ST candidates are also safeguarded 
a8it has been provided in the nJles that for selection of SC & ST, 
candidates against the reserved vacancies, 3 times the number of 
SC and ST candidates only should be consfdered. There is, there-

, ior~, little chance rrf SC/ST posts being filled by general candidates, 

Matter has again. been examined and for the aforesaid re880ns, It 
is n.ot considered ck>sir&ble to increase the zone of consideration to 5 
t!mes the number of reserved vacancies for SCs and S~ 

1.13, The Committee do not aceept the Government', reDly and 
recommend that as far 81' selection of Seheduled Cute Sebeduled 
~be ,caJlcUdateill ,is. QOIloerned •. tJae zone -of cOllllder..-.".-...ad -

,b" time. the "1UIl'b.r-, -of ~ed vae_eJes al it would 1nCI'MN 
their chances of __ tion for promotion. 

,I'.H. In para 2.85 of their Report the Committee had observed 
.. that the Casual Labour which was engaged by RaUways to work on 
, the - Railway tracks. particularly during the raipy season had ,to 
Pl,lt in more work in comparison. to other Casual Labour _ engaged 

ft' ~rspecif\c jobs in the Carriag~ Workshop or Engineering Workshop 
.~eu: .. AJ..suc.b._.\th~ Committee recommended that the Casual ,~hour 
"Who ~ere engagp.d PS Gangmen on Railway track should be !{ivl,n 

better remuneration and thE' Ministry of Railways might examine 
whether it was feasible to do 80. 
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1.15. In their reply dated 28th September, 1981, the Ministry of 
Railways (Railway Board) have stated that the demand came up 
in the Departmental Council also, but it could not be agreed to. 

1.16 The Committee do not accept the Government's reply. 'l'taey 
relterate their earlier rcommendation that Casual Labour who are 
e!lpged as Gangmen on Railway track should be given better remu· 
aeration and Mi.u.try of Railways may re-examine the laue. 

1.17. In Para 4.44 of their Report the Committee had noted that 
out of a total of 170 petty contracts awarded by the South Central 
Railway during 1977.78, ; 978·79 and 1979-80. Only four such con-
tracts had been awarded t.o S.C. and one to S.T. person which could 
not be considered a satisfactory position particularly when it was 
claimed that petty contracts were reserved for SC and ST. The 
Committee felt that there was no dearth of SC/ST persons for 
undertaking such petty contracts if suitable opportunities were 
provided to them and their cases were considered with utmost 
sympathy. The Committee desired that maximum consideration 
should be shown to these people in the award of petty contracts 80 
that larger number of contracts were given to them as far as 
possible. 

1.1'8. The Miniatry of Railways (Railway Board) in their reply 
dated 28th September, 1981 have stated that maximum consideration-
is being given to Scheduled Caste/Scheduled Tribe candidates in 
the award of petty contracts. As per instructions, in case of non-
availability of SC/ST candidates far allotment of ·catering/vending 
contracts upto 1/2 unit each exclusively r~served for these cate-
gories. the Railways have to approach the Ministry of Railways for 
permission to da.reserve the same. During 1979-80 there was ban 
in the allotment of catering/vending contracts. At present also, a 
ban has been imposed in the creation of additional facilities for 
Catering/Vending contracts upto 31-3-1982. 

1.19 The Committee do not ql'ee with the Government'. reply. 
The Committee would like to be apprised of the reasons for imposing 
ball on the creation of additional facllities for caten..,/veDding 
contracts. They feel even if it is decided to eondaue the ban 
"yond 31st March, 198!, the persons belonging to the Scheduled 
Caste/Scheduled Tribe communities should be exempted from that 
han looldnl to their llMial and economic backwardness. The Com-
lnittee Ii1so reiterate their earlier recommendation that maximum-
~adderatlon should be shown for the award of petty eontraela to 
dae penons belODring to Seheduled Caste/Sehedaled TriNe"'-
muniti ... 
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1.28. In Paras 4.55 and 4.56 the Committee had expressed their 
dillSatisfaction that no contract for Parcel Booking Agencies/Out 
Agencies was awarded to SC and ST persons during the last three 
years i.e. 1977-78, 197~79 and 1979-80. The Committee &lao noted 
that Ministry of Railways had not reserved any percentage for the 
award of Parcel Booking Agencies/Out Agencies to SCjST persons 
as they did not consider it prudent to do so. The Committee were 
-of the view that in case it was not possible for the Ministry of 
Railways to fix any percentage fOr the award of such contracts ot 
Booking Agencies etc. 'in favour of SCs and STs, the Railway autho-
rities should adopt a sympathetic attitude towards persons belong-
ing to SCs and STs who applied for award of such contracts. The 
Committee felt that at the initial stage too much probing into the 
financial soundness of SC/ST persons had a discourRging and d(>· 
moralislng effect on them and they were reluctant to come forward 
10 take such contracts. The Committee also suggested that for 
nttrl:lcting se & ST Cl)ntractors for running these agencies, it was 
imperative that wide pUblicity was given to the advertisements 
issued by South Central Railway in this regard. A special note 
should be added in all such 'advertisements to the effect that pre-
ference would be given to SC and ST applicants. 

1.21. The Ministry of Railways (Railway Board) in their reply 
dated 28tq. September, 1981 have stated that Contracts for City Book-
ing Agencies and Out- Agencies for passengers, Goods and Parcels are 
awarded strictly on commercial considerations as a facility to the 
travelling and trading public. The City Booking Agencies and Out-
Agencies function like a station and all rules and regulations contain-
ed in the various Tarlfts and Commercial Manuals and Circulars 
issued by a Railway to its stations trom time to time are equally 
applicable to a City Booking Agency or as Out-Agency. Th(' runnIng 
of an Out-Agency, abo involvetl, besides a fair knowledge Of railway 
working, a good deal of capital investment, mobilisation and manage-
ment of labour. 

These contr::ct8 are, therefore, not employment-oriented but are 
directly connected with the functioning of the Railway. The contract 
fOT 'l City Booking Agency or an Out-Agency is award~ through the 
process of calling competitive tenders, to the lowest satisfactory ten-
nerer after giving wide publicity in the Press. However, first prefe-
rence is given to the State Road Transport UnJf.!l'takings if they are 
willing to operate the City Booking Agency-lOut Agen(!'j and the rates 
.~uoted them are not unduly high as compared to the private operators. 
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The matter has been re-examined in the light of the Commiitee's 
reeOi'nmei'ldation 'but it has been found neither feasible nor practio- ;; 
cable' fl) give any preference or-reserve any percentage in the aw~d. 
ot'itbese contracts to th'~ J>ersons - belonging to Scheduled Castesl -
~~au1ed~ , 
~ "'j ".,,-

, 1.D. fte Committee do not acree with the reply of the Govern-
1IHlIJi' and reiterate' their' earlier recommendation that preference-, \ 
aIMlalcl be pm! to Seheduled 'Castes' and Seheduled Tribe. in tit .. 
altotm.lt of. puceI hoOIdnc .,endes and out-.amcies 80 that they-
~oId 'better their economic condition. 



CHAPTER II 

RECOMMENDATIONSjOBSERVATIONS WHICH HAVE BEEN 
ACCRPTED BY GOVERNMENT 

, .< •.••••• J. ,'" 

Recommendation. No. Z-Para No. 1.24 

The Committee note that the C.P.O. in the South Central Railway 
functions as the Liaisen Officer and he is aidisted by Asaistant/Sl·. 
PetaonnellDivl Personnel Officers to watch the proper implementa~ 
tion' of reiervation . orders and to ensure that instruc:tionapertainias 
to reservation ot vacancies in favour of Scheduled ·CaMuJSche-
duled Tribes are complied with and all benefits admissible to them 
are actually given. The Committee also note that the Liaison Officer 
of the South Central R¥1way conducts annual inspection of the 
rosters maintained in DiviaionalWorksbops with a view to ensure 
proper implementation of reservaton orders and submits his repo!'t 
to the CJeDenlMmager poblttng out defects if any, and remedial 
measures taken by hhn in thateonnection. 

1Iepi,. of aovemmeat 

No remarb. 

[Min. of RailwRyt (Railway Board) O.M. No. 8O-E(SCT)/15/53 
,.' (PT.) (lat6d "~U$lj .. 

............. ioo No. '--Pill'll No.1 .• 
~ .. 

The Committee abo note that the special Reaervation Cell of the 
Railway Boucl II .~ manned mostly by the oftkera of 'the &11. 
way JIoantwbo .laava. Joq y ..... of experienae of ..-vice ,matter. 
parUeu1u1yWonPaI w.Bcbeduled Cutea/Scheciulec:l Tribes corn-
munities. In ·additwa. Scheduled CaBteI/ScbeciuIIQ Tribes -ofticen 
with adequate eatabliabment background from the Clua I services 
of Railways are also el~e for pVIIIting.in..the Cell. The Committee 
feel that tMn Ihould be no beGtaUon on the part of MiniJtl'y of 
RIll .. ,. te iDdllCt.capabl. omc.a·froID the Zoul Rail-lI bavina 
sufBclent fteld exPertenoe.-to wwk,in·the Sp:eailll.Qe1L.ot.tl\e~ 
Boer4 
'., ...... , , 
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Reply of Government. 

'Noted. 
[Min. of Railways (Railway Board) O.M. No. 8O-E(SCT) /la/58 

(PT.) dated 28-9-1981] 
I 

Beeommendation No.5-Para No. 1.27 

The Committee would like to stress that in selecting officers tor 
posting in the Cell, the main criterion should be the efBeiency and 
stncerity of the officer and a burning desire to work tor the welfare 
of the Scheduled Castes and Scheduled Tribes. If this criterion is 
not fulfilled, any s~]cdion for the purpose of providing an "avenue 
ot promotion"for the staff of Railway Board Secretariat would not 
be a just proposition. 

Reply of Government 

Noted. 

[Min. 'of Railways (Railway Board) O.M. No. 8O-E(SCT)/15/58 
(Pt.) dated 28th September, 1981] 

Recommendation No. ~Para No. 2.14 

The Committee note that recruitment to various categories of 
posts in Class III in the South Central Railway is made by the 
Railway 'Service CommiSSion, Secunderabad. The Committee also 
note that in caSe the Railway Service Commission is unable to re-
cruit and recommend requisite number of Scheduled Castes and 
Scheduled Tribes against the reserved vacancies, the General 
Manager, South Centrul Railway can exercise his special powers to 
make recruitment of Scheduled Castes and Scheduled Tribes from 
tile lJpen market to wipe out the shortfalls. The CPlmm1ttee recom-
mend that the General Manager. South Central ~lway should re-
~ort to his special powers immediately on receipt of intimatio~ from 
the Railway Service Commission that they are not able to sponlOr 
or recommend the requisite number ot Scheduled Castes and Sehe-
dIlled Tribes eandidates to ftll all tH'e reserve vacancies. 

Reply of Govenunent 

. Noted for compliance. Necessary instructions have been ilaued 
10 the South Central Railway in this regard. ' 

[Min. of Railways (Rly. Board) O.M. No. 80-E(SCT)15/58(Pt.) 
dated 2t8h September, 11181] 
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.......... datioD No. 7-Para No. 2.15 

The Committee also note that recroitment to Class IV service 
-ism.de by screening a"ailable caruallabbur/substitutes in the South 
Ceiltral RaUway and if requisite number of Scheduled Caltes and 
'Sc:tleduh!d Tribes are not available to fUl the vacancies reserved tor 
them, .recruitment is made from the open market. The Committee 
expect that while engaging casual labour suftlcient number of 
Scheduled Castes and Scheduled Tribes are engaged by the South 
Central Railway so that at the time of their screening for 1Uling 
clas~ IV posts against regUtar vacancies, the.re is no dearth of re-
served community candidates. The Committee also recommend .that 
every effort should be made- by the authorities concerned to induct 
a Scheduled Caste/Schedule Tribe Officer in the Screening Com-
mittee to safeguard the interests of Scheduled Castes and Scheduled 
Tribes. . 

Reply of Government 

The recommendation has been accepted by the Ministry of Rail-
ways and fresh inBtru.ctions have been issued to South Central 
Railway in this regard. 

[Min. of Railways (Railway Board) O.M. No. 80-E (SCT) /15/53 
(Pt.) dated 28-9-1981] 

Reeommendation No. t-Para No. 2.28 

The Committee would also like to suggest that the Ranway 
Service Commission, Secunderabad should invite applications for 
recruitment to posts of non-technical mass categories annually in a 
programme basis without waiting for actual indents from the RaU-
way Administration so as to reduce the time-Iage between the 
receipt Of indent and actual recruitment of staff on the South 
Central Railway. The Committee have DO doubt that if the poaition 
improves in direct recruitment to Class m posts this will intum 
accelerate the filling of reserved vacancies in clue II which are 
normally fUled on the basis of promotion. 

Replyof Government 

The Railway Service ConttniMlol18 haft already been instructed 
to issue employment notices for recruitment to non-technical popular 
eategortes without waiting for indents from the Railways. . 

(Min. of Railways (Railway Board) Old. No. 8O-E (seT) /15/58 
(Pt.) dated ..... 19811 
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Recommendation No. ~l-Para No. 2.30 

The Committee further recommend that simultaneously with 
the issue of recruitment advertisements in the Press and requisi-
tions to the Employment bhanges, vacancies reserved for SCs III 
STs should also be notified to the recognised and/or registered 
AsBpciations/Organisations of SCs and STs Wel'fare and also to 
Director of Harijan and Tribal Welfare in the State/Union Terri-
tory concerned. 

Replyof Government 

The recommendation has been accepted and necessary ins~
tions have been issued to South Central Kailway. 

[Min. of RaJJways (Railway Board) O.M. No. 80-E(SCT) 15/58 
(Pt.) dated 23-9-1981] 

Reommendation No. 12-Para No. 2.31 

The Committee also BUggest that the Railway Service Commis-
sion, Secunderabad should get in touch with the Industrial Training 
Institutes and other technical institutions for getting right type of 
candidates to man the various posts on the S.C. Rly. The Commit-
tee further desire that the Liaison Officers in the S.C. Rly. should 
also maintain close liaison with the Industrial Training Institutes 
etc. for the recruitment of SCs & STs in the skilled and semi-skilled 
categories of. posts in the S.C. Rly. and its Workshops. The Com-
mittee feel certafn that in case the steps suggested by them are 
implemented in letter and spirit, the intake of SCs & STs in services 
will improve considerably. 

Reply of Government 

Recommendation has .been accepted and necessary· instructions 
have been issued to the S.C. Rly. and Rallway Service Commission, 
Secunderabad (instructions issued as per Central Railway's case). 

[Min. of Railways (Railway Board) O.M. No. 8O-E (SCT) /15/518 
(Pt.) dated 28-9-1981 J 

Recommendation No. IS-Para No. 2.3a 

The Committee note that various concessions/relaxations are 
granted to SC It ST candidates at the time of making recruitment 
to different categories of posts in the S.C. Rly. and its Workshops. 
The Committee hope that Railway Service Commission will make 
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sincere efforts to implement the prescribed concessions/relaxationa 
in favour of SCs & STs with a view to increase their intake in Claa 
III services. The Committee feel that unless the representation of 
SC/ST improves in the feeder categories of pbsts, theJr representa-
tion in Class I and II posts will not improve. The only way to cut 
down the shortfalls in higher pClsts is to increase the intake of 
SC/ST candidates in Class III and IV POlta in initial recruitment. 

Reply of Govemmeat " ,. 

The recommendation has been brought to the speciftc notice of 
the Railway Service Commission, Secunderabad with inatructioll8 
to make sincere efforts to implement the prescribed concessions/ 
relaxations in favour of SCa and STa with a view to increase their 
intake ill Class III services. 

[Min. of Railways (Railway Board) O.M. No. 80 E(SCT) /15/58 
(Pt.) dated 28-9-1981] 

Bec:ommendation S. No. 14 Par. No. ZA8 

Looking to the nature of mistake being comniitted in the 
maintenance of rosters in the South Central Railway as mentioned 
~ the Inspection Reports of Jt. Director, RaUway Board, the Com-
mittee are constrained to observe that the work of maintenance of 
rosters Is not receiving the attention which it observes. The Co~ 
mittee need hardly stress that rosters are the only mechanism to watch 
the proper placement of Scheduled Castes and Scheduled 
Tribes in services "gainst the reserved points and that the 
Rosters would CNse to have any .tgniflcance if they are 
not maintained properly. The Committee, therefore, emphaai8e 
that the rosters should be maintained by the authorities of 
South Central Railway in accordance with the extent orde1'8 on 
the subject and those should be checked regularly by the 
~ompetent authorities. The work regarding maintenance 81 
Rosters should be entrusted to capable and experienced staff and 
discrepancies noted during inspections should be rectified without 
any 1088 of time so that further entries in the Ro8ten are made 
correctly and the interests of Scheduled Castea and Scheduled 
Tribes are not jeopardised. 
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Beply of Govemmeat .. 
The recommendatien has been noted tor compliance. 

[Min. of Railways (Railway Board) O.M. No. 80-E(SCT)/15/tie 
(Pt.) dated 28-9-19&1] 

BecomDaendadon N •. 15-Para Ne. 2.53 ., 

The Committee note that the S.C. Railway is following the 
instructions issued by the Ministry of Railways (Railway Board) 
that if the requisite number of candidates belonging to SCs & STs 
are not found suitable for promotion inspite of various relaxations 
granted to them, the best among them i.e. who secure the highest 
marks &l'i! promoted against the quota reserved for them for a 
period of six months on ad hoc basis and if during this period their 
performance is found to be satisfactory, their names are included 
in the panel. The Committee hope that all the appointing' authori-
ties in the various Divisions and Workshops of S.c. Railway will 
follow these inetructions meticulously so . as to fill the reserved 
posts forthwith without resorting to the carry forward procedure. 
This, obviously, will help the wipe out the backlog in ~he shortest 
po!lsible time. 

Reply of Government 

InstructioDi in this behalf are being followed meticuloualy on 
SC. Railway inclucUng ita Divisions and Workshops. 

[Min. of Railways (Railway Board) O.M. No. 8O-E (SCT) 115/56 
(Pt.) dated 28-9-1981] 

Reeommendatton No. IS-Para No. 2.M 

The Committee are plao not convinced that there is any jutti-
ftcation for Iftcmlporary de-reservation" of posts in the Railways IS 
this terminology is totally . absent in the Brochure iasued by the 
D.O.P. The Commlt~ suggest that the matter may be considered 
afrltsh and the pl'()viston of "temporary de-reservation" may be delet-
ed from the Railway Manual. 

The recommendation has been ~e<l and n~ tnstrue-
~ona have ~ issued to the Railway Administrations to drop the 
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word ··temporary'· wherever appearing with the word "de..reserva~ 
tlonH in the BrochUl'8 on Reservations for SCI and ST. in Railway 
Servicu, 1976 Edition. 

[Min. of Railways (Railway Board) O.M. No. 8O-E(SCT)16/58 
(Pt.) dated 28th September, 1981.] 

Reeommendat4on No. It-Para No. Z.8S 

A. regards excessive cJ.e..reHl'Vation in respect of variol.J,s cate-
gories of posts reserved for Scheduled Tribes, the Committee need 
hardly stress that S.C. Railway should strengthen their publicity 
drive and find out ways and means to eetablish close contact with 
as many Scheduled Tribes as possible and also send special teams 
to the tribal pockets with a view to increaae their intake in service. 

RePly of GoverumeDt 

Noted. Instructions in this regard have already been issued to 
South Central Railway. 

[Min. of Railways (Railway Board) O.M. No. 80-E(SCT) 15/58 
(Pt.) dated 28th September, 1981.] 

BecOIIImeDdatioa No . .!O-PlU'a No. 2M 

A Study Group of the Committee during its tour to South Central 
Railway during Janunry, 1981, had noticed that there was lack ot 
coordination betw(!en the Railways and the State Tribal Welfare 
Department who claimed that there was no dearth of Scheduled 
Tribe candidates even for technieal poets. The Committee NCOlIl-
mend that both South Central ~way Administration and Railway 
Service CommiasiOft should dev1Ie suitable procedure to achieve 
proper coordination with the State authorities for the purpose of 
establishing contact with suitable ST candidates and their .tectton 
in classm posts so that there is DO neceaaity to de-NIerve any poIta. 

Reply of Govel'ldlleat 

Noted. Instructions in this regard have already been t.led to 
South Central Railway and Railway Service CommiIaton, Secun-
derabad. 

[Min. of Railways (Railway Board) O.M. No. 8O-E (SCT) 15/58 
(Pt.) dated 28th September, 19tH] 

Reeomm_datloa No. Zl-Pll1'a No. 2.71 

. The Committee would like to emphaatse once again the desirabi-
lity of including a Scheduled Caste or Sebedulecl Tribe OlBcer in the 
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Departmental Recruitment CommitteeslSelection Board constituted 
by the South Central Railway so as to instil confidence in the Sche-
duled Caste/Scheduled Tribe employees. In case a Scheduled Castel 
Scheduled Tribe OfIlcer of the required status is not avallable in the 
South Central Railway, a Scheduled Caste/Scheduled Tribe Officer 
from another Railway or from another Department of the Central/ 
State Government should invariably be associated with such Depart-
mental Recruitment Committees/Selection Boards so that the service 
interests of the employees of these communities are adequately aafe.. 
guarded. 

Reply of Govemment 

• Necessary instructions in this respect have already been issued 
to all RaUwaya. 

[Min. of RaUways (Railway Board) O.M. No. 8()';'E(SCT) 1'5/58 
(Pt.) dated 28th September, 1981.] 

BeeommeDdatioD No. Z2-Para No. 2.82 

The Committee note that in the matter of engagement of Casual 
Labour no roster is required to be maintained but at the time of 
making recruitment, the concerned ~ authorities are required to keep 
in view the percentAge of reservation in favour of Scheduled Caete& 
and Scheduled Tribes. The Committee trust that at the time of 
engaging Casual Labour sufticient number of Scheduled Castes and. 
Scheduled Tribes would be recruited so that in due course of time 
they acquire temporary status and will become eligible for absorp-
tion against regular Class IV posts in the Railways. 

Repl, of Govenameat 

Necessary instnlctlona have been issued to the South Central 
RaUway in this regard. 

[Min. of Railways (Railway Board) O.M. No. 8O-E (SCT) U;/58 
(Pt.) dated 28th September, 1981] 
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Recomm.eadation No. U-Para No. 2.M. 

According to the data furnished by the South Central RtJlway 
>out of 1M6 Casual Labourers who ha:ve been absorved in Class IV 
posts, 280 belong to Scheduled Castes and 25 belong to Scheduled 
Tribes. Although, the percentage of Scheduled Caste Casual 
Labourers who have been abSOl'Ved is more than 15 yet in the cue 
·of Scheduled Tribes, the percentage is as low as 2.5. The Commit-
tee hope that South Central Railway will make concerted efforts 
to absorb more ST Casual Labourers against regular Class IV posta 
so that the percentage of 7.5 can be reached. 

Reply of Governmeat 

On &>uth Central Rallway, the percentage preacrtbed for Sche-
duled Castes and· Scheduled Tribes is 11 and 5 respectively. The 
Railway has taken up recruitment for Class IV posts against the 
backlog under a Crash Progranune in order to improve the repre-
sentation of Scheduled Castes and Schedi1l.ed Tribes. 

[Min. of Railways (Railway Board) O.M. No. 80 E(SCT) /15/58 
Dated 28th September, 1981] 

Commets of the Committee 

The Committee may be apprised of the result of the Crash Pr0-
gramme launched for the recruitment of Clau IV Stat! 10 as to 
improve the representation of Scheduled Castes and Scheduled 
Tribes. 

8eeoaunend.tJon No. 2'7-Par. No. 3.U 

The Committee note the measures taken by the South Central 
RaUway to wipe out the shortfalls in various categortes of ~ in 
the aid Railway. The Committee also note that there has been 
steady increase in the intake of Scheduled Castes and their represen-
tation in difterent "TVices is not far below the prescribed percental{e 
but in ,regard to Scheduled TrtbelJ, the increase in their reprelell-
tation is nominal and it has not reached the prescribed precentage. 
The Committee feel thAt concerted efforts will have to be made to 
impl'OYe tbe representation of Scheduled TrIbes in all categories ot 
posts in South Central Ranway and both the RaDway Service Com-
mission an{l the Zonal Railway ,hould follow a time bound pr0-
gramme to achieve this objective. 

Reply of aovel'llJDeDt 

Noted. Concerted efforts will be made ~ South Cea.tra1 RaIl-
way and Railway Service Co~onISec:1mdenbad to tmproft··. 



18 

the representation 9f Scheduled Tribe caDdid~, in various cate-
lories of posts. 

[Min. of Railways (Railway Board) O.M. No. 8OE(SCT)1~56~.) 
, Dated 28th Septem~. 1981} 

RecommendatioD No. Z9-Para No. 3.21 

The Committee need hardly stress that in order to improve the-, 
iutake of Scheduled Tribes 'Candidates in different categories of 
posts in South Central' Railway's, special recruitment teams will 
have to be sent to areas of tribal concentration so as to pick up suit-
able Scheduled Tribe candidates on the spot. The Committee also 
feel that the publicity for recruitment to various categories of posts. 
reserved for Scheduled Tribes will have to be made through all 
po~ble media ~nd in a more Vigorous manner. R~tment notices 
should be issued not only in the leading EnglishlHindi Newspapers 
but also in regional language Newspapers of the tribal nreas. The 
Committee have no doubt that unless the tribal people 'Come to ~ow 
about the vacancies reserved for them, they will not be able to sub-
mit their applications to avail of the benefits intended for them. 

Reply of Government 

The instructions in vogue regarding publicity are meticulouslY 
being followed by the South Central Railway. Instructions hJve 
also been issued to that Railway to send recruitment, teams to areas 
of tribal concentr~tion to attract Scheduled Tribe candidates. How-
ever, sending of such teams to tribal areas will be taken up if they 
do not get sufficient number of applications in response to the noti-
fication issupd for recruitment of Scheduled Tribe candidates. For 
400 vacancies of Scheduled Tribe candidates, the Railway have re-
ceived 4000 applications under the Crash Programme. 

[Min. of RaUways (Railway Board) O.M. No. 8OE{SOT)lSJ58(pt.) 
r Dated 28th September, 19&1] 

Reeommendatio~ No. 3O:-ParA Nc». 3.22 

The Committee also recommend that the Railway Service Com-
mission and South Central Railway Administration should have 
close liaison with the tribal and Sodal Welfare Department of the 
concerned States for getting their assistance in locating suit,.,.,le 
Scbeduled Tribe candidates particularly for the technical posts. 

Reply of Government 

NeI..-essary instructions have been issued to South Central Rail-
way and RaUway Service Commtssiou, Secunderabad to have close 
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llaiIon with the Tribal and Social Welfare Department of the con-
cerned States for getting their assistance in locating suitable 
Scheduled TribecanrlJdates. 

[Min. of Railways (Railway Board) O.M. N~ 8OE(SCT) l$158(Pt.) 
Dated 28th ~pWn1ber, 1981] 

lCec .... andatlon No. 31-Para No. 3.2ft ., 

The Committee are happy to note that in-eervice training 11 a 
regular feature in South Central RaUw.y and all the employees 
including Scheduled Caste and Scheduled Tribe employees are given 
initial training immediatel~, after recruitment and subseQUently 
. through refresher courses or promotiODal COurMI as the case may 
be and such trainini is imparted ill vuioWl Training lnatitutions 
operating under th,e Zonal Railway. The Committee_ also note that 
where requisite ntUnber of Sehedwed Caste and Scheduled Tribe 
candidates fultUling even the relaxed standards are not availa.ble. 
the best amongst the Scheduled Castes and Scheduled Tribes, who 
fulfll the minimum qualifica.tions laid down, are appomted to . non-
technical and quasi-technical categories in Class III aAd. IV to be 
filled by direct recruitment and in order to bri.ng them up to the 
required level, they are imparted in-service training. 

Reply of Government 

The Committee's appreciation of the position has been noted. 

[Min. ot Railways (Railway Board) O.M. No. 8OE(SCT)l&158(Pt) 
Dated 28th September, 1981l 

~en.dation No. 32-Para Ne. 3.21 

It is quite obvious that the ~rved technical posts in Clas& nl, 
cannOt, be filled up easily -unless the Scheduled Caste aM Scheduled, 
TrIbe 'candidates are quite upto the mark and of the requUacI 
standard. In that context the Committee would like the Ministry 
of Railways (Railway Boa.;d) to- ,consider making separate arrange-
ments for imparting in-service training exclU8iveJy to the Scheduled 
Caoste 3l1d Scheduled Tribe candidates in the South Central Railway. 
so that they are gWen intensive training and, they ean come up to 
th~ requisite standard quickly arid can be appointed against techni-
cal posts. 

Reply of Governmeat 

Instructions already exist that in o~ to improve the represen-
tation of Scheduled. Castes aad.. Scheduled TribeJ ill 88tVIceI, paJ1:i. 
cuIarly in tecbnfcal categories, all eUgfble camtidates from re.erved 
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communitiE$ who are likely to come under consideration for a poet, 
should be given Ii special suitable pre-selection (:oaching by the 
Railway AdministratIons so that they may perform better in the 
written as well as viva voce. These instructions ·have been reiter-
ated to th~ Railways. 

[Min. of Railways (Railway Board) O.M. No. 80E(SCT)15/58(Pt.) 
Dated 28th September, 1981] 

Recommendation No. 33-Para No. 3.33 

'The Committee note that on the basis of the Half-yearly report. 
received from the Zonal Railways, the Ministry of Railways (Rail-
way Boud) prepare a report on the progress mad~ in the intake of 
Scqeduled Castes and Scheduled Tribes in railway services which 
Is presented to Parliament. In the report, suitable comments are 
given in regard to the deficiencies noticed in the matter of intake 
.of Scheduled Castes and Scheduled Tribes in Railway Services. 

Reply of Government 
No remarks. 
{Min. of Railways (Railway Board) O.M. No. 8OE(SCT)I5158(Pt.) 

Dated 28th September, 1981] 

Reeommendation No. M-Para No. 3.M 

'The Committee consider that proper compilation of data and 
tlmely submission of returns to the Ministry of Railways (Railway· 
Board) is very significant as these are the only mechanism by which 
proper implementation of the Reservation Orders in favour of 
SchedUled Castes and Scheduled Tribes can be watched. 'The Com-
mittee, therefore, suggest that the returns received from the Zonal 
Railways slotould not be examined in a routine manner but these 
mOUld. be revtewedcritically in the Ught of the comments of the 
Ministry of Railways included in their -preceding Report to Parlia-
ment 

Reply of Government 

Noted for compliance. 
[Min. of R.allways (Railway Board) O.M. No. 8OE(SCT)1!/58(Pt.) 

Dated 28th September, 1981] 

.. Reeonunendatlon No. U-Para No. 3.35 

The Committee trust that the Ministry of Railways (Railway 
Board) will make a thorough and analytical study of these returns 
and ensure that their directives to the Zonal Railways issued earlier 
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have been followed in letter and apirit. The report presented to 
Parliament should indicate the improvements effected by the Zonal 
Railway on the basis of Ministry's suggestions made in the previous 
report to Parliament. 

Reply of GoVemJD8Ilt 

Noted for compliance. 

[Min. of Railways (Railway Board) O.M. No. 80E(SCT) 1&/58(Pl) 
Dated 28th September, 1981] 

Reeommendadon No. 39-Para No. 4.25 

The Committee note that Wlder the Apprentices Act, 1961, it 1a 
obligatory on all employees in the specified industries to engage 
apprentices in accordance with the prescribed ratio in the designat. 
ed trades. Reservations for Scheduled Castes and Scheduled Tribes 
have also been provided in the rules framed under the said Act. 
The Committee further note that training under the Apprentices 
Act, 1961 has been stopped with effect from 21st April, 1977 on the 
Railways in consultation with the Ministry of Labour and the ques-
tion of revival of the scheme in future is under active consideration 
of the M!nistry of Railways. The Committee would like to be 
apprised of the decision taken in this regard. 

Reply of Government 

It has since been dE'cided to revive the recruitment of Apprentices 
under Apprentices Act. 

[Min. of Railways (Railway Board) O.M. No. 8OE(SCT) 1 &1158 (Pt.) 
Dated 28th September, 1981] 

BeeommeDdation No. 4O-Para No. 4.%5 

In case Ministry of Railways do not find it feasible to revive the 
Apprentices training scheme, the Committee recommended that the 
scheme should be revived at least for Scheduled Caste/Scheduled 
Tribe candidates 80 U to clear the backlog in respect of reserved 
POsts in technical ct'tegories in the South Central Railway. 

Reply of GoverlUlHlDt 

It has since been decided to revive the recruitment of Appren· 
tlces Wlder the Apprentices Act. 

[MIn. of Railways (Railway Board) 0.14. No. 8OE(SCT)1&/58(Pt.) 
nated 28th September, 1981] 



Reeommendation No. 41-Para No. 4.33 

The Committee note' that there is 10 per cent reservation in allot-
ment of quarte1'l3 in respect of Type I & II accommodation and in 
regard to Type III and IV there is 5 per' cent reservation for ST 
employees in South Ct"tltral Railway. From the data 'furnis~ed to 
the Committee it is seen that only 16 quarte'rs have been allotted to" 
SC and ST during the year 1979-8()' at the Heaciquarters of the S.C .. 
Rly and their percentage to the total number of quarters has not 
been indicated. The Committee therefor. desire that Rly. Adm. in 
S, C. Rly should ensure that residential· accommbdation is provided 
to se & ST employees according to their prescribed quota and. in 
case of any shortfalls. more ftmds may be allocated for construction 
of quarters at the Headquarters of S. C. Rly. 

RePly of Government 

Noted. It is now ensured that Railway accommodation is provided 
to &:heduled Ca$es and SchedUled Tribes employees accordng to 
the prescribed percentages in the Zonal Headquarters area: of South 
Central Railway. 

. [Min. of Railways (Railway Board) O.M. No. 80-E (SCT) 15/58 
(Pt.) dated 28th September, 1981] 

Reeommendation No. U-Para No. 4.;45 

The Committee also feel that there should not be too much em-
phasis on the financial position of the persons belonging to SCs and 
STs who apply for award of petty contracts at the initial stage as in 
all probability a person who gets the contracts can see it through 
and arrange for funds ultimately. 

Reply of· GoverDllleat. 

Instructions have already been issued to the Zonal Railways in-
cluding the SOuth Central Railway advising them that financial 
soundness of candidates belonging to Scheduled .castes and Sche-
duled Tribes should not be insisted upOn for the purpose of award 'of 
petty cateringlvending contraats upto 1\2 unit each exclusively 
reserved for Scheduled CasteslScheduled Tribes C8Ildidates. 

[Min. of. Railways (Railway Board) 0.14. No. 80-£ (SCT)15/58 
(Pt.) dated 28th September, ]981] 
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Recommendation No. f.t....-Par. No. ". 

The Coinmittee need hardly .. tress that wide publicity should be 
given by the S. C. Railway for attracting a larger number of SC and 
ST persons for the award of petty contracU. 

Kepi)' of Govet'JUlleD.t 

InstruatioIUJ have recently been issued to all the Zonal RailwaY' 
1ncluding the South Central Railway to give \Vide publicity for 
awards of Catering/Vending contracts to these categories through 
notices/advertisements and also to send copy of such notices/adver-
tisements to local M.LAsIM.Ps. . . 

[Min. of Railways (Railway Board) O.M. No. 8O-E (SCT) /15/88 
(Pt.) dated J80.t-1981] 

Recommendation No. 45-Para No. 4.47 

The Committee note that it has been provided in the "Brochure 
on Reserva.tions fOr SCs and STs in Railway Services" that at least 
ten per cent of employees of vending and catering contractors should 
belong tc) SCs and STs. The Committee trust .that the S. C. Railway 
authorities will ensure that these orders are actually implemented. 

Reply of Government 

Instructions are being reiterated to ~he Zonal Railways form time 
to time to ensure that at least 10 per cent of the employees of the 
Catering!Vending contractors belong to Scheduled Castes and Sceh-
dtiled Tribes. To ensure proper implementation of the instructions, 
South Central Railway have already provided speclfic clauses to this 
effect in their agreements With CateringlVettditlg contractors. 

[Min. of Railways (Railway Board) C.M. No. 8O-E(SCT)l16,1e8 
(Pt.) dated 28-9. 1 9R ~ 



.. CIIAPTER-m 

RECOMMENDATIONS/OBSERVATIONS WHICH THE 
COMMITTEE DO NOT DESIRE TO PURSUE IN VIEW 

OF GOVERNMENT REPLIES 

Recommendation No.3-Para No. 1.25 

The Committee also note that one of the Joint Directors in the 
Railway Board, whose jurisdiction inter-alia covers the South Central 
Railway also inspects units of the Zonal Railway to see whether the 
instrUctioDl iuued regarding implementation of reservation orders 
are being followed properly. The Committee are not satisfied that 
the concerned Joint Director carried out inspection of the South Cen-
tral Railway only thrice during the last three years i.e. one inspection 
per year. The Committee feel that one inspection per year is no1-
adequate and with a view to ensure more effective implementation 
of various reservation orders, such inspections should be conducted 
more 'frequently and in any case the interval between one inspection 
and the next shou]d not be more than four months. Tis suggestion 
in the opinion of the Committee will eI1$Ure the proper maintenance 
of rosters and implementation of reservation/orders in the South 
Central Railway. 

Reply of Government 

There are 9 Zonal Railways, 3 Production Units and about 100 
Ji)lvisions and extra-divisional uni.ts, 9 Railway Service Com-
nussiona located at di1!erent places besides a few other Institutions. 
For iDapection purposes all these are divided among· the two Joint 
Directors who have to perform other duties also at the Headquarters. 
The frequency of their visits will be increased to two visits a year. 

[Min. of Railways (Railway Board) O.M. No. ~E(SCT) /15/ 
58(Pt.) dated 28-9-19811 

8ecommeDdation No. 17-Para No. 1.63 

The Committee note that the process of de-reservatlon of reeerved 
vacancies ~ constantly on the inCrease. The total number of posts 
de-reserved in Class m and IV during the years 1977-78, 1978-79 and 
19'79-80 were 29, 48 and 72 respectively. Out of these, the major 
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abare of de-desrvation belonged to S.T. conununity. Even though 
the Commi~ are basically opposed to de-reservaUon of vacancies 
reserved. for SCa and STs, the Conunittee expect the Ministry of 
Railways (Railway Board) and the General Manager, S.C. Railway 
to ensure that in case resorting to de-reservtion becomes inevitable, 
the procedure laid down by the Department of Personnel for de-
reservation of vacancies is strictly. followed by the Railways. The 
Committee would like the Ministry of Railways (Railway Board) 
to issue fresh instructions to aU Zonal Railways in this regard. 

Bepl)r of Governm._* 

The reserved vacancies in Class UI and IV de-reserved during 
the three years--1977-78, 1978-79 and 11179-80 -on S.C. Railway are 
mostly technical and in promotional grades. These have had to be 
de-reserved for want of qualifted, suitable or eUgible candidates. 
particularly in technical categories. The non.-availability of such 
candidates is more pronounced in the case of Scheduled Tribes. 

The procedure laid down by the D.O.P and A.R with regard to 
de-reservation of reserved vacancies is followed by the Railways 
except that with the concurrence of that Department, the General 
Managers have been empowerd to de-reserve vacancies in non-gazef-
ted technical and operating categories. Resort to de-reservation is 
made only when it becomes inevitable after following the procedure 
laid down by Department of Personnel and Administrative Refonns 
in this regard. Instructions have again been issued recently to the 
Zonal Railway-emphasizing that the vacancies reserved for Schedul-
ed Castes aqd Scheduled Tribes are meant to be ftlled up by mem-
bers of these communities only, and de-reservation of reserved 
vacancies should not be resorted to as a matter of routine, without 
making serious and sustained efforts as prelCl'ibed, to appoint Sche-
duled Castes and Scheduled Tribes candidates. 

In view of this, issue of fresh instructions on the subject to aU 
Zonal Railways is not conSidered necessary. 

[Min. of Railways (Railway Board) O.M. No. 8OE(SCT) 15158 (Pt.) 
Dated 28th September, 1981] 

Beeommeacladon No. !3-PU'. No. !.83 

The Committee also note that Casual Labour engaged for various 
jobe in South Central Railway are screened and empanelled after 
120 days of service for ablorption agailllt regular Claas IV postI 
IUbject to avaUabll1ty of vacancies and no time limit hu been ptes-
cribed for their absorption. In computing the period of 120 days, 
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the latest directive is that it is not necessary that the period should 
be an unbroken period. In order that there are no comPlaints that 
'SclredUled Caste and Scheduled Tribe casual Labourers are left out 
during screening at the time of their absorption in the regular 
establishment, the Committee recommend that there should alWayB 
be at least one member from amongst the Scheduled Castes and Sche-
duled Tribes on the Screening Committee to safeguard theintere8ts 
ot the Employees belonging to these communities. 

Reply of Governmeut 

An Officer belonging to S~heduJed Castel'Scheduled Tribe to 
serve as Member in the Screening Committee is noniinated to safe-
guard the interests of Scheduled Caste/Scheduled TribecaniUdates 
as far as practicable. Instructions have again been issued to South 
Central Railway that inclusion of one Member from amongst the 
Scheduled Castes and Scheduled Trl~s on the Screening Committee 
should be ensured. 

[Min. of Railways (Railway Board) O.M. No. 80E(SCT)15/58(Pt.) 
Dated 28th September, 1981] 

Recommendation No. 2~Para No. 2.88 

The Committee feel that ordinarily vacancies reserved for Sehe--
duled Castes and Scheduled Tribes should be fiUed in by the candi-
dates belonging to the respec~ve communities only so that the need 
to fill in the vacancies reserved Cor either community by candidatea 
belonging to the other comm~ity at tbeertd of the third year of 
the carry-forward does not arise. The C~ttee are constrained 
to note that all the 19 vacancies flIled up on exchange basis durihg 
tbeperiod 1977-78 to 1979-80 were reaerved for one community only 
namely the Scheduled Tribes. The Committee trust that all pas-
sible efforts will be made by thi! South Central RaUwa~ to recruit 
Scheduled Tribe candidates in various cate(COries of -posts in llccord-
anee with their reserved quota in order to avoid the exchange of 
vacancies. 

Reply of Government 
The vacanciesreeerved· for Scheduled Castes/Scheduled Tribes 

are filled in by the candid~tes belonging to the respective commu· 
nities only. In ease the canciidate for whom tbevacancy is not 
available, in spite of all efforts made, the S!Ulle is ftIled on exchange 
basis in the third recruitment/promotional year to II'ItOid l.apeiDg of 
vacancies. The exchange of 19 vacaDcies had to be reIOrted to 
-only for want of Scheduled Tribe ca.r*datee in the fl.elcl of eli«ibility. 

[Mtn. of Railways (Railway Board) O.M. No. 9O-E (SCT) /1~r.ss 
(Pt.) Dated 28th September, 1981] 
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kteCoJD.JDUedatton No~ s,t......;.Pat'a No. "16 

. 11le Committee' note that separate registers for registering cbm-
plaintalrepresentatlons from Scheduled Caste and SetlecIUIedTribe 
employees are being maintained at 411 stations, Oftlces and Staff 
Aaststanee Centres of the South Central Railway and 'the .'Chief 
Personnel Ofticer, AssistantlSenior Divisional Personnel OJBcen 
have ~n entrusted with the responsi~ty of examining and re-
dressing the compliants/grievances ot Scheduled Caste and Schedul· 
ed Tribe employee3. The' Committee, however, desire that a fool-
proof procedure sho':4d. ~ laicJ down tQ d~,aJ., w4th such complaints! 
representations with the utmost speed and promptness. 'nle Com-
mittee further desire that these complaint regiat.en should M tbecked 
regularly at l""t quarterly, -.vi the Liaisen Officer .and _by the 
Head of the Division eoncerned during the cou.rae of iDIJ .... OO of 
the offlce under his control so 'as toenaure prompt dilpOMlOflc:om-
plaints/representations received from S~heduled Caste and Schedul-
ed Tribe employees Rnd quarterly reports submitted to the Headquar-
ters of the South Central Railway and also to the Ministry of Rail· 
ways (Railway Board). 

Reply of Government 

Instructions have been issued to South Central Railway to see 
that the complaint registers are checked regularly and at le8lt quar-
terly, by the Liaison Officers and also by the Head of the Division 
concerned during the course of inspection and a quarterly report 
sent to the Railway Headquarters. The existing instructiona pro-
vide for half yearly submission of such reports to the Mintatry of 
Railways (Railway Board) for presentation to the Parliament and 
this periodiCity is considered adequate. 

[Min. of RailWAY! (Railway Board) O.M. No. 80-E(SCT)/l5!58 
(Pt.) Dated 28th September, 1981] 

ReeemlDeodation No. 38-Para No. 4.18 

The Committee, therefore, recommend that Ministry of Railway. 
(Railway Board) should look into the matter immediately and 
arrange to provide assistance to SPO (RP) of South Central Rail· 
way so that all complaints/representations received from Scheduled 
Castes and Scheduled Tribes get immediate attention. The position 
on other Zonal Railways in regard to disposal of complainWre-
presentations may also be reviewed. 

3500 LS-2. 
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..... )' of Goveraaeat. 

The $GuUl CenU'al a.tlway hu been ilaked to review tqe w.rk-
lH4 . of thtt ~at1on ~n at the Hea~q\l4rt$r. wi.U1 a ldew W 
,roYidt the rl\!lQWrecl relief. The ~tion on other Zonal Railways 
in ~gardto dlspoaal of cOlllplaints/fe~senta.,na is a1aJo bei."g 
reviewed. 

[Min. of Railw~yC\ (Rai1w~y Board) O.M. No. '8O-E (SCT) /15/';)8 
(Pt.) Oat~d28Ut September, 1981] 

Comments of the Committee 

. The COIIlrnittee would like to be apprised whether any assistance 
baa been provided to SPO (RP) of South Central Railway 80 \hat 
oomplaintalrepresentations reoeived from 'Scheduled Cutel1 .ruI 
Sohedule4 Tribes .. immediate attention. 



CRAPTEa IV 

RECoMMENOA'rIONsIOMEltVA'l"tONS IN 1UISPtL". ot WBtC!l 
~mtts or GO~ HAVE N'M BMN ACClP'I'tD 

nY THE COMMITTEE 
~m ... RtiOD Ne. l~ Ne. 1.13 

The Committee are dillkeIaed to note that a laqe number of 
posts in the South Central Rallway have been kept out Iide the 
purview of I"eMrvatioa orders. '!be Collllllktee lee no l'8UOD will 
,reservation ordwJn should not apply to posta in the Vlallanc:e OqaDi-
aatibn and 'Would like the Ministry of RaUwaya (Railway Board) to 
review the whole policy of making reeervatton orclera appUcaWe to 
p08tI in the ,South Central Railway and ita Workshop; which are 
exempt from reeervations, in cOnsultation with the DbP & All The 
Committee need hardly .tress that while lle1ecting persons for IX*II 
to be ftHed by deputation or tramfer in the Ranways, it should 
be' ensured that a fair proportion of luch po.u are ftUeci in by 
emplGyeesbelOl1liD' to Scheduled Cut,es and Scheduled Tribes in 
8C00fdea'-"! with the inakuctiona ~ued by the DOP Ir Alt vide 
their O.M. No. 3A01217/77-n.tt. (SCT) dated the 21-1-19'18 in this 
~~ I . " . 

Reply of Government 

The recommendatioJ\ was referred to the Department of Penonnel 
and Administrative Reforms for considera.t1on. The Department baa 
advlleci that there has been no chenge in the policy of the Govem-
ment with reprd to exempUon of certain ce~ries 01 poata an4 
vaeaacles from the application of reservation rules. 

The lnsttuel10tltasued by the ~_ til PenontIm " Ad-
ministrative fte'fonns mde' thett O.M. No. 1801~/'71"..Jhtt. (SCI') 
dated 21-1.-1t'78tMt while seleCting penon. for ,.. to be en.. 
by deputation or traftlfet, it should be enIU'Nd'that • fair propmion 
ot such posta are ft11ed in by ewt~ bll6nat.Di to 8ebe&:IaI'N 
Castes and Scheduled Tribes. have already been adopted on the 
RailWays. 

(Min. ot RailwaYi (Railway Boatd) O.M. Mo. 8&-'!:(~1161 
58(pt.) dated .... lIIt]. 

Ptea.e see Chap'Urr I Para 1.4. 

9 
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Recemmendation No.8-Para No. 2.27 

The Committee note th'at in the case of technical and semi-
technical categories of posts ~,time ta1tenby the Railway ,Service 
Commia8ion, Secundera~ad lor maldqg selection' and preparing a 
Panel'ranges between a' to ~ months wbiUe in' the case of non-
technical popular categories like clerks, stenographers etc. the 
timelag between the date Of receipt of applications and actual selec-

,tion of candidate ranges between 1 to i years. In the opinion of the 
Committee, 'this does nbt reftect a satisfactory working of the Railway 
Servi~ Commission. The ,Committee need ,. hardly stress that it 
should be the endeavour of the Commission to reduce the'timela, in 
respect of popular categories bY augmenting its staif strength. 'The 
Comritittee note tha.t the proposals to augment ,the staff strengtll: of 
the Railw'ay Servicei COmmission a8 . also for the construction. of a 
separate building for the Commisaioq are under examination at·the 
appropri~ level. ' The Committee trust that early decision would 
't>e taken on a prIority basis both for augmenting ,the staftof the 
Railway Service Commission, Sectmderabad and for housing it in 
its own building. This will help reduce the time-lag in the cue fYf 
recruitnie~ of candidates against 'pOpular categories of posts like 
clerks &:nd stenographers etc. and also improve the overall perform-
ance of the Commiac:ion. 

Reply of Government 

The time lag of 1 to 1l years from the time of receipt of applica-
tionS' to ftnalisation of the panel' in the ease of recruitment of non-
technical popular categories is because of thei unusually large res-
ponse that the Railway Service Commission, Secunderabad gets in 
riPly to its eD1ployment notices. The number of applications received 
1. of tbeorder ofl to 2. lakhs .. The qUel\tin of reducing the time 
lag is frequently cOn8idered. by .the Board and discussed with the 
Chairman, Railway Service CommissioD. 

It bas not been possible to augment the strength of the Com-
mission because of Ute ban on creation of additional posts imposed 
by Government as an economy measure. However, for deali.nc with 
the workload in connection with IIlUB examina,tioas, temperary 
augmentation of the staff rtrength is done where it is abIolutely 
essential and justified. 
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As regards cormtruedon of a separate building for the Railway 
Service C?mm::;sion. SecUnderabad, there is a proposal from South 
Central Railv.-ay and it is under examination in this Ministry. 

[Min. of Railways (Railway Board) O.M. No. 'aO-E (SCT) /15/58 
. (Pt.) Dated 28th September, J 981] 

Please see Chapter I, Para 1.7. 

Beeoamumdatioa. No. 10-Para No. 2.29 

The Committee recommend that all vaeancies should be no titled 
to the local Or Regional Employment Exchangel. The total number 
of vacancies to be filled or likely to .be fllled and the number of 
vacandies reserved for Scheduled Cutes and Scheduled Tribes, 
qualifications prescribed for the posts and the concessions/relaxations 
admissible. in favour of Scheduled Castes and Scheduled Tribes 
should be clearly mentioned in the requilitiona sent to the Employ-
ment ~chang ... 

Copies of such notices sholUd also be sent to the local Scheduled 
Cas~ and Scheduled Tribe M.L.As and M.Ps and also ,to the Members 
of the Parliamenary and State Commit;tees on the' Welfare of 
Scbeduled Cutes and Sc),leduled Tribes. 

Repl, of Govemment 

The recommendation of the. Committee that all vacancies should 
be notift'ed to the local or Regional Employment Exchanges, and that 
the total number of vacancies to be ftlled or' likely to be filled and 
the num".~· vacancies reserved for Scheduled Castes and Scheduled 
Tribes, ~~~cations prescribed for the posts and the concell8ions/ 
relaxations admissible in favour of Scheduled Castes and Scheduled 
Trlbes should be clearly mentioned in the requisitions sent to the 
Employment Exchanges h¥ been accepted and necessary instructions 
have been iasued to the RaUways. 

As regards sending of such notices to the local Scheduled Caste 
and Scheduled Tribe M.L.As and. M.Ps and also to the Members of 
the Parliamentary and State Committees on the Welfare of Scheduled 
c8IteB and ,scheduled Tribes, it is stated that the existing orders on 
this subject which are based on instructions issUed by the Depart-
ment of Personnel and Administrative Refonns in the Ministry of 
Home Affairs stipulate that where recruitment of Scheduled Cutes! 
Scheduled Trlbes candidates is involved, copies of ~tment noUcet 
Ihould be aent to the Jlmployment Exchanges located in the area .a 
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'tribes candidates. The reserved vacancies are also to be advertised 
in the Newspapers and notified to the voluntary a.uoCiatlons of 
Scheduled Castes/Scheduled Tribes recognised for the purpose of 
notifying reserved vacancies. These are also to be announced over 
the stationa of All India Radio and intimated to the Directors of 
Scheduled Castes/Scheduled Tribes Welfare or Social Welfare in aU 
States and Union Territories. Copies of employment notices are altJo 
to be sent to the Principals of all Colleges and Technical Training 
Institutes and to Scheduled Castes and Scheduled Tribes hostels by 
the Government in the area concerned. If necessary,-a referente is 
also to be made to the Directorate '~al of Reeett1ement and 
,Employment. On the RaUways ,the employment notices are also 
exhibited outside the Railway offices and at conspicuous places of 
important Railway stations situated in the area of recruitment. 

2. In all matters relating to Scheduled Castes/SCheduled.Tribea. 
the Ministry of Railways follow the instructions issued by the 
Central Go\retnment in the Depattritetlt of Penonnel alid A~rninis
trat1~ Reforms ~ho lay dOwn the poUcy in th1& regard. The Cotn-
mittee's recommendation thtrt ~opies of notices regatding "aeancies 
should be sent to the Scheduled Castes/SCMduled Trl~!I lfLLAs and 
M.Ps and to the Members of the Parliamentary Committee and 
State Committees on the Welfare of Scheduled Castes/Scheduled 
Tribes was referred to that Department who have advised that the 
steps mentioned in para 1 above are quite adequate from the point 
of view vide publicity of the reserved vacancies and with their 
implementation it may not be necessary to send addi~ional copies 
of IUcb advertisements to local Scheduled Castes and SCheduled 
Tribes M.Ps and M.L.As and the Members of the ParUartlet1t8ry and 
State Committees on the Welfare of Scheduled Castes/Scheduled 
Tribes. Further, since notices are advertised in all the lOcal News-
papeI"8, the information regarding recruitment becomes available to 
the local Scheduled Castes/Scheduled Tribes M.L.As and M.Ps and 
also to the Members of the ParUamentary and State Committees on 
the Welfare of Scheduled Cast .. and Scheduled Tribes. Howevel', 
instructions have been issued to the ltail.way AdmiliistraUons to. 
contact Scheduled Castes and Scheduled Tribes M.Ps and M.L.As of 
the area concerned for obtaining neCessary ass18tance in lYUlldnt 
good the .hortfall in the various c,atei,Ories for which Crash ~ 
gramme 101" making good the shortfall has been launched. 

[M;n. of Railway. (Rallwly Board) Oll. No .• E,(SCT)l1i' 
88(Pl) dated "9-1Ilt]. 
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l'Ieue .. Cbap1er IP.ra 1.10. 

~daU. No. l&-Par. No. 2.M 

The Committee note that presently the zone of consideratio~ for 
promotion in various categories of posts is three time. the actual 
number of vacancies. The Committee are of the view that a larger 
zone of consideration would be more beneficial to SC/ST candidates 
as it would increue their chancel of selection in promotion against 
the reserved posts. AJI such, the Committee recommend that as far 
as selection of SC/ST candidates is concerned the zone of considera-
tion .hould be five times the number of reserved vacancies. 

Reply of Government 

It is not considered desirable to increase the zone of consideration 
to 5 times the actual vacancies as the earlier practice of calling 4 
times the number of actual vacancies for consideration was changed 
to 3 times the number in 1976. This was done with a view to avoid 
junior persons in the field of consideration coming up for being cate-
gorised out8'taading/very good, during the seleotaon. Also the 
number to ~ considered became very large and selection used to 
tak~ a long time. The field for consideration was, therefore, reduced 
frolll 4 til1'\es the number of vacancies to 3 times. This steps l>fotectlJ 
the interests of senior staff as also retains the reasonable element of 
selection. The interest of SCs & STs candidates are also safegllnrded 
as it h,as been .provided in the rules that for selection of SCa &. STs 
c4Uldida~es .1l'lli~ the reserved vacancies, 3 times the number of 
SCs and STs candicJ,ates only should be considered. There is, there-
fore little chance of SC/ST posts being filled by general cand;dates: , 
---Matter has again been examined and for the aforesaid reasons, 
it is not considered desirable to increase the zone of consideration 
to 5 times the number of reserved vacancies for SCa & ST •. 

(Min . ., atllw~ (Railway Board) O.M. No. 8O-E(SCT)/15/ 
58 (Pt.) dated 28-.9 .. 19811. 

Please see Chapter I, Para 1.13. 

MeeOPlmenctau. No. :s (Pafa No. 2.SS) 

The Committee feel that the Casual Labour which is e~,ed by 
Railways to work on the Railway tracks particularly during the 
r.y.1eUM Jw.ve to put in more wOl'ktn compariIJOn to ot1aer~l 
Labour .gllged for IQ)eCific jobs in the Carriage Workshop or En.p-
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neering Workshop etc. AB such, the Comnuttee reCQlDD1end that 
the Casual Labour who are engaged as Gangmen on Railway track 
should be given better remuneration and the Ministry of Railways 
may examine whether it is feasible to do so. 

Reply of Government 

The demand came up in the Departmental Council also, but it 
could not be agreed to. 

[Min. of Railways (Railway Board) O.M. No. 8O-E(SCT)15/58(Pt.) 
dated 28th September, 1981] 

Please see Chapter I, Para 1.16. 

Recommendation No. U-Para No. 4.44 

The Committee n ... te that out of a total of 170 petty contracts 
awarded by the S.C. Rly. during 1977-78, 1978-79 and 1979-80, only 
four such contracts were awarded to S.C. and one to S.T. person an,d 
this cannot be considered a s'ltisfactory ppsition partiCularly when 
it is claimed that petty contracts are reserved for. SC and ST. The 
Committee feel that there is no dearth of SC,AST persons for under-
taking such petty contracts if suitable opportunities are provided 
to them and their cases are considered with utmost sympathy. The 
Committee desire that maximum consideration should be shown to 
these people in the award of petty contracts so that larger number 
of contracts are given to them as far as possible. 

Reply of Government 

Maximum consideration is being given to Scheduled C8/ite/Scbe-
dule Tri~ candidates in the award to petty contracts. AJJ per 
instructions, in case of non-availability of SC/ST candidates for 
allotment of catering/vending contracts upto 1/2 unit each exclu-
.lvely reserved for these categories, the Railways have to approach 
the Ministry of Railways for permiSSion to de-reserve the sam •. 
During 1979-80 there was ban in the allotments of catering/vending 
contracts. At present also, a ban has 'been imposed tn the creation 
(1f additional facilities for Catering/vending contracts upto 31st 
March, 1982. 

[Min. of Railways (Railway Board) O.M. No.-BO-E(SCT)151S8(Pt.) 
dated 28th September, 1981] 
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PI~~ see Chapter 1, Para 1.19. 

Recommendation No. 46-Par. No. 4.55 

The Committee are distressed to note that no contract for Parcel 
Booking Agencies/Out Agencies was awarded to SC and ST persons 
during the last three years i.e. 1977-78, 1978-79 and UJ7g..s0. The. 
Committee also note that Ministry of Railways have not reserved 
any percentage for the award of Parcel Booking Agencies/Out 
Agencies of SC/ST persons as they do not consider it prudent to do 
so. The Committee are of the view that in case it is not possible 
for the Ministry of Railways to fix any percentage for the award 
of such contracts of Booking Agencies etc. in favour of SCs and STs. 
the Railway authorities should adopt a syrripatiletic attitude towards. 
persons belonging to SCs and STs who apply for award of sueh 
contracts. The Committee feel that at the initial stage too much 
probing into the financial soundness of SC;ST persons has discourag-
ing and demoraliSing effect on thl"m and they are reluctant to come 
forward to take such conj;racts. 

Re4:ommendation No. 41-Para No. 4.SG 

The Committee also suggest that for attracting ·SC and ST con-
tractors for running these agencies, it is imparative that wide pub-
licity is given to the Hdvertisements issued by SC Railway in this 
regard: A special note should be added in all such advertisements 
to the effect that preferenCe will be given to SC and ST applicants. 

Reply of Government 

Contracts fOr City Booking Agencies and Out Agencies for pas-
sengers, Goods and Parcels are awarded strictly on commercial 
considerations as a facility to the travelling and trading public. 
The CitY,Booking Agencies and Out Agencies function like a station 
and all rules and regulations contained in the various Tariffs and 
Commercial Manuals and Circulars issued by a Ra1lway to it!; stations 
from time to time are equally apelicable to a City Booking Agency 
or an Out Agency. The running of an Out Agency, also involves, 
besides a fair knowledge of railway working, a good deal of capital 
investment mobilisation and management of labour. 

These contracts are, therefore, not employment-oriented but are 
directly connected with the functioning of the Railway. The con-
tract for a city booking agency or an out agency i. awarded through 
the process of calling competitive tenders, to the lowest satisfactory 
3500 LS-4 
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tenderer after giving wide publicity in the Press. However, first 
preference is given to the State Road Transport Undertakings if they 
are willing to operate the City Booking Agency lOut Agency and 
the rates quoted by them are not unduly high as compared to the 
private operators. ' 

The matter has been re-examined in the light of the Committee's 
recommendation but it han been found neither feasible nor practi-
cable to give any preference or reserve any percentage in the award 
of these contracts to the persons belonging to Scheduled Castes/ 
Scheduled Tribes. 

[Min. of Railways (Railway Board) O.M. No. 8O-E('SCT)15/58(Pt.) 
dated 28th September, 1981) 

Please see Chapter I Para 1.22. 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WHICH FINAL REPLIES HAVE NOT BEEN RECEIVED FROM 

GOVERNMENT 

Recommendation No. 28-Para No. 3.20 

The Committee feel happy that action has been initiated by 
South Central Railway to launch a Crash Programme for wiping 
out the shortfalls and the ban imposed earlier in 1979-80 on the 
Crash Programme has been Jifted by the Ministry of Railways. Th~ 
Committee would like to be apprised of the results achieved as a 
result of the Craah Programme undertaken by the South Central 
Railway. 

Reply of Government 

The Crash Programme is in hand and the Parliamentary Com-
mittee will be apprised of the results after finalisation. 

[Min. of Railways (Railway Board) O.M. No. 8O-E(SCT)15/58(Pt,) 
dated 28th September, 1981] 

Comments of the Committee 

The Committee would like to be apprised of the results of t.he 
Crash Programme undertaken by the South Central Railway. 

Recommendation No. 37-Para No. 4.17 

The Committee are constrained to note that the Joint Director 
of the Railway Board had pointed out in his inspeCtion report dated 
29th June, 1979 that 'for want of an A.Estant Penonnel Ofticer, 
Senior Personnel ~r (RP) of South Central Rallway could not 
look into the complaints/grievances received from Scheduled Castes 
and Scheduled Tribes Employees directly or through Members of 
Parliament, M.L.AB., Ministers or Associations. He had recommend-
ed that Senior Personnel Oftlcer should be given one more Asliltant 
in terms of Railway Board's letter dated 24th July, 19'74 as was being 
done on other Railways in order that Senior Personnel Oftker could 
attend to the work of recruitment and reservation only. In spite 
of the Railway Board earlier instructions in the matter fuued as far 

37 
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ba,ck as in 1974, no concrete steps have been taken till date by the 
South Central Railway to provide an Assistant to Senior Personnel 
Officer (RP). The Committee are not convinced of t.h.e reasons 
given during evidence by the representative of South Central Rail-
way that it was not possible to provide an Assistant Personnel Officer 
"because of the limitation of the cadre in the Head Office." 

Reply of Government 

The South Central RaHway has been asked to expedite action on 
the giving of necessary help to the Senior Personnel Officer (RP) 
and intimate tinal ,pOSition quickly. 

[Min. of Railways (Railway Board) O.M. No. 80-E (SCT) /15/53 
(Pt.) dated 28th September, 1981] 

Comments of the Committee 

The Committee desire that they should be apprised whether any 
assistance has been given to SPO (RP) of South Central Railway to 
look into the complaints of Scheduled Castes/Scheduled Tribes 
quickly. . 

NEW DELHI; 
26th February, 1982 
7th Phalguna, -1-=-90=-=3:--:(O::::S). 

R. R. BHOLE, 
Chairman, 

Committe'e on the Welfare Of 
Scheduled Castes and Scheduled Tribe". 
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II. Reco_dationl which ba~ been ac:oepIIed by GownalDeDt ev", recom· 
mandationa 81. Noc. 2. 4. ,. 6. 7. 9. JI. 12. 13. 14. IS. II. 19. 20. 21.22. ... 
2'7.29.30.31.32.33.34.35.39.40.41.43.44.4$ ). . • • 
Number ••••••••••.•••...••..•...•.••••.....•.•....•.• 

JlPrcen taRe to tocal •.••.••.•••••••......••••.••.••••••••. 

ID. ~datiOl\J whk-h the CoIIIIIIIUiee d" not claire to punue In view o( 
Government'. repliea (VIM recommendation. 81. NOI. 3. 17. 23. 26, 36. 
38) 

Number ............................................. . 

Percana.ae to total ...•...•••••••.••.•.•••..••••••..••••. 

IV. R.ecommendationa in rapect orwbicb repU. o'Goftl'lllMllt haw not .... 
aooapeed and which reqwrea reilleration (VIM recommendatioDi 81. Not. 
1.8.10.16, 25. 42, 46, 47) . . . . • • • • 
Nwabar ............................................. . 

JiIIIroen-.e to total ................................... . 

V. R.ec:oIQlr.ClDdatlona in re.pec:t of wldch intaim ..."ala haft been .-J .. 
loom Government (V- rec:ollllDClDdatioDiIU. No .. 21.37). • . 
NUIIlbt!r ............................................ .. 

Fercentap to tocal 
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